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(d) whether there has been a decliae 
in the fatality r te in the coal mines during 
the la t two years and if so, to what extent ? 

THE MINISTER OF STATE JN THE 
DEPARTMENT OF COAL IN THE 
MINISTRY OF ENERGY (SHRI DALBIR 
SINGH): (a) and (b) Yes, Sir. 

(c) Thi Committee had made 66 
recommendation . The maio recommcoda-
tions relate to ettiag up of loternal Safety 
Organisations in coal mine , development 
of open cast mining to meet future rcquir -
mcot of coal, activation of pit safety 
committees, keeping wet bulb temperature 
in underground working place b low 32.5 C. 
preparation of time bound programme in 
r pcct of sand stowing, mechanisation of 
coal face by longwalJ miniog with powered 
1upports, introduction of hydraulic mioiog, 
replacement of basket loading by convc:yors 
and mecbani cd loaders at coal faces clc. 

The other recommendations relate to 
providing of dust sampler restricting nojsc 
Jevcl to 140 DB, prohibiting eat ring of 
workers in mines without car protcctioo, 
methods of tackJing underground fir , dealing 
with danger arising out of subsidence in 
coal mines, preventing of accidents due to 
rope haulages and by e,;plosion of gas etc. 

lhc Committee also recommended that :-

(i) A fatality rate of 2 per millioo 
tonne of coal raised should be 
achieved by 1983 and 1 by 1992. 
Fatality ra tc per 1000 persona 
employed should be 0.30 by l 987. 

(ii) Serious injury rate per 1000 
persons employed be brought down 
to 3.5 by 1980 and 3 by 1987 and 
that the nte per million tonne of 
output be 15 b:t 1980 and 12 by 
1987, 

( d) There bas been teady decline in 
the fatality rate frooi 1976 to 1981 during 

which period the fatality rate per millioa 
t nee came down from 2.68 in 1976 to 1.28 
in 1981. However, during 1982 and 1986 
the fatality rate increa ed to 1.31 and l .3j 
rcapt:ctively. This increase is attributed 10 
two major disasters that occurred durin 
these years. Nevcrrbcless the farality rate 
during first ix mooths of I 984 bas sbowo 
some improvement over the corrc ponding 
period of 1983 . 

The targets set by 1 he above ~ id 
ommittee a tated in p fl (c) abo e h ve, 

however alr~ady be~n achieved 

ale of Bombay High Crude ( hampagnc 
Grade) 

:!3.53, SHRI H BAHUGUNA : 
\Viii the Minister of EN RGY • plea cd t 
st tc : 

(a) whether vernment are offeriog 
for sale Bombay H 1gh Crude (ch mpa ne 
aradc) ; 

(b) if so, the ba is for thi s propoul · , 

(c) whether raising oi l output from 
Bombay High ar increased rates i coo uary 
to expert advice of coo ultants a th is will 
lead to multiple losses both to the wells and 
the country and lead ro further flaring of 
as ociated gas as we arc not ready for il 
use ; aad 

td) whether the e mea ures arc being 
taken at the instance of Jeoders primarily 
lo bridge the galloping trade gap of over 
R -_6000 crores ? 

THE MINISTER OF STATE IN TH 
DEPARTMENT OF PETROLEUM IN 
THE MINISTRY OF ENERGY (SHRI 
GARGI SHANKAR MISHRA) : (a) Yes 
Sir. 

(b) The quantity of exportable Bombay 
High crude i decided with due regard to 
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various r ctor like proces in facilities and 
indig nou refining capacity and requirements 
of products like Jube b e tock , bitumen, 
ATP which can be produc d from imported 
-crude but not from Bombay High crud . 

(c) The plan for production of oil from 
Bombay High ha been drawn up on the 
b is of expert advice of consultants and the 
Institute of Reservoir S tudie kc ping in view 
the c tablished technical parameter of the 
field. The down- tream facilitie for use of 

as are being st bli hed aod plan to reduce 
fl ring of ga an: b iog implemenled . 

(d) No Sir. 

Provident Fund Arr r in adbya Prad b 

2354. SH~I MADHAVRAO SCINDI : 
Will the! Mini ter f LABOUR AND 
REH BJ LlT A TION b plea ed to lay 
st tcmeot sbowiog · 

(a) the total am unt of Provident 
und contribution arrears a on March 

1983 . 

(b) whether there has been a tcep 
increase in the arrears in l he Madhya Pradesh 
region as compared to the previ us year : 
and 

<.:) if s the reason therefor ? 

THE MINISTER F STATE IN THE 
MINISTRY F LABOUR AND REHABILI-
TATION (SHRI DHARMAVIR) : (aJ 
Accordiog to the Providen.t Fund Authorities 
the to l l mount of Provident Fund arrears 
as on 31 t March, 1983 was as given below :-

(Rupee in crores) 
------ ----- -----

Uncxemptod estabtisbments : 42,83 

xempted e tablishmcots 28.72 

Total 71.55 

(b) aad (c) The arr ar due from 
unexempted e tabli hmeats in Madhya 
Pradesh Region aa on the 31st March, 1983 
was Rs. 9 .33 cror more than the rrears a 
oo 31st March, 1982. The increase is mainly 
due to 1.: ocellation of exemption in re pect 
of the following four big mills in the State :-

(1) M is. Hope Textile Mills Ltd. 

(2) Ml . Biaod Mills Co . Ltd. 

( 3) Mis Bimal Mill~ Co . Ltd. 

(~) M l . Jaor Sugar Mill . 
"-

Per Cap!ta Coosumption of El ctricity in lodin 

~355 HRI BHOGENDRA JHA 
Will !h Minister of ENERGY b pleased to 
stare : 

(a) the late t position with regard ro 
the p~r capita consumption of electricity in 
Jodi1 a a wbol , in Bihar a a whole, in North 
Bihar, Chhotanagpur and the rest of Bihar ; 

(b) the actual generation ratio of 
power to installed capacity, state· ise io the 
country nd the specific top taken to bring 

tare Jike Bihnr to tbt all Jndia level ; and 

( ) the time schedule for the starting 
of actual generation at the various thermal 
and hydel projects in Biber including those 
referred to in th~ reply givea to Unstarrcd 
Question No. 6230 on 3 April, 1984 ? 

THE MINISTER OF STATE IN THE 
MINI RY 0 ENERGY (SHRI ARIF 
MOHAMMAD KHAN) : (a) to (c) The 
information is being collected and will be laid 
on the Table of the Hou e. 

Rehabilitation of Bonded Labour in Madhya 
Pradesh 

2356. DR. VASANT KUMAR 
PANDIT : Will the Minister . of LABOUR 
AND REHABILITATION be plea ed to 
late : 




